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in your hands and the Business Advisory
Committee of the House. At the appro-
priate stage this matter may be fixed for
discussion and we welcom= such a discussion.
Mr. Advani...

MR DEPUTY CHAIRMAN :
Goray, you give notice.

Mr.

SHRI N. G. GORAY : I have already
given notice.

Y SIS ATSATOY © AT FT ATTTH
qfg #1 gaw agl WA e fF 3
frama fa<ie 2

SHRI ANNASAHEB P. SHINDE :

Mr. Advani said that this is an anti-farmer
policy of the Government . 1 do appreciate

the statement of the hon, Member. He
always  over-politicalises. . . (Interrup-
tions). In the country there is need

today. ..

st S srEaoR ¢ frEur Rt A
AY ST SATET FIHT T HIT FATT T B
feamal #1 & F197 3, I8 A@F) BFa
gwIT &1 Afg g 7

SHRI ANNASHEB P. SHINDE : Even
Mr. Advani will agree with me that there is
need to arrest the price rise to maintain
stability, Otherwise, the entire country’s
economy including that of the farmers
will be jeopardised. ((Interruptions). After
all, procurement takes place of less than
20 to 25 per cent of the total production
available. In the case of Punjab and Har-
yana, the purchases are larger. In the
rest of the country, the farmers are free
to sell the produce after giving the levy,
etc.

As far as the levy is concerned, Mr.
Bhupesh Gupta made a statement that
there is no levy. Some of the State Govern-
ments want to impose a graded levy, for
instance, the U.P. Government wants to
impose a graded levy on the farmers, We
would like to support any State Govern-
ment which would come forward for a
graded levy,

(Interruptions)

MR. DEPUTY CHAIRMAN Mr.
Ranbir Singh and Mr, Kalp Nath, please
take your seats.
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SHRI ANNASABEB P. SHINDE : So
far as Punjab, Haryana and U.P. are con-
cerned, there 1s provision in the statement
that T have made for addinional bonus.
We propose to work out a scheme which
would be acceptable to the farmers. I
think  the misunderstanding which is
there in the minds of the hon, Members
can be removed.

MR. DEPUTY CHAIRMAN
House stands adjourned

: The
till 2.15 p.wm.

The House then adjourned for
lunch at twentyfour minutes past
one of the clock.

The House reassembled after lunch at
eighteen minutes past two of the clock
Mr. Deputy  Chairman in the
Chair,

~

1975

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB MUKHERJEE) : Mr.
Deputy Chairman, Sir, I beg to move:

THE APPROPRIATION BILL,

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of India for the services of the financial
year 1974-75, as passed by the Lok
Sabha, be taken into consideration.”

Sir, the Bill arises out of the supple-
mentary  demands for grants of Rs.
1245 -25 crores voted by the Lok Sabha on

the 20th March 1975 and  expenditure
of Rs. 516:19 crores charged from the
Consolidated Fund of India. The supple-

mentary demands for grants were laid be-
fore the House on the 17th March 1975.
As full explanation for the requirements has
been given therein, 1 would not burden the
House with the details thereof, The over-
all position for the year 1974-75 has been
given in the revised estimates for the year,

presented along with the Budget for 1975-
76. Sir, I move.

The question was proposed.
st W SFTW e (I S37)

IT-AAMfT ST, A awr Sy AT
AT FTTF AL §, T A F A1 TF
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(aft W AFTH ;] | FATIZE | AT AT IZ &

grErgst § | Fagagm oS e
A g9E H AFI B WHA  FEAY
arfgd off T AR T #ud 3fE-
faz awe # g9 & foor @ f
o7 = gfte ¥ 997 @ET AT dwEr
femr o, @, faoet O 3T
FAACET FT WSS WA 34 & |49
¥ oo oara o, S fagwHdar sy 7
SgEET Tow fied atq awE |
mifyq 7@ | aifF Swar g |
Tuz gx fr fraar sfwfae awz )
TS TR ATLLT AN TGHT 57 §
g e aiw O 0 @R, TR R
arar M FfT aa &1 F qwwar g
fr fa W& St FY a9 99 FIAF
Qra-qy FS AR & qIT q&T &
e wreT AfEd A MTAS A A
fag faamres =fey o1, 98 Sq 9
g9 F1 TUY gwz  # wIfae F@E@r
wifgd ar @ifF e A SEAT F o
ok ar fre o o | A o
AT q My ag e

o AW § ag FgO AE fw
Fa Fgrag § WA ST 500 FUT
#F wiw w2, sas U § geEne
37 SR g, 9%g A8 fAEeE g
wrgar g fr frexr ad o s &
Ffy Hawm § &9 fFaT g, 98 qqm-
TTF G FEISTAFATE | A T
F oo gmafe @ & fom An @
e forg st ¥ FfT dawg FH F3
W B, IO AIHT A&d  FTHATE FITT,
THH §RE & | THHT AT FIX TF § FHwr
S WoeT 97 &LAT §, WL S9Hl
SeaTa A PO A1 SET S
ETE 1 ST I AT o @ FY
3 ¥ oHuw w@eg A qiad g gr
g | @ v ¥ 97 fAaew
ag & fr oY frem e GaT #ar @
I 9 U TG 28 Al

fF ST gEd A gwIT gw & 9ar
EIET & W §ATT &7 ST §, I 9
NI AL AW AT FT AHA G
FT axfea sy & 1 afwT g@d aw
FT ST AW GRATA g, ag S Swnad
FLETE IHF AR § T 100 FT &A1
TET TG AT | qZET 9T ATAHT
ar F1 faser four smar g AR A
am g e frama st Ag, warE
R T a7 FAT &, I9% a9 a7
FLATE I TH AW ¥ T8 0% q3-43
Swar A & ge froifa <t
SIG

araT faamr sy fawwr s shaa-
AT § AR G971 AT AT F "79q
g framwy w<ar=igar g fr sw a0
UMOH!  TH qXE  FT  HFEAT  HIAT
=ifgd fF fFow st wa SamRA
FLAT &, 9% qeq faaifeq T3 awg
WA T & @ o AfgE F
SHF I ¥ feadr @w war
HT I F fgEw & qow an fFE e
Fifed | TR MT T T Al #
AAFT FAT AT ATG AAA ALX FT
qTeq FTTHFT  TAAT WG FIA A8
FT AT LY FL I KT ATH g9
THT = AT AT |

® ST qTRA IIEIT AT AEAT &
fr froa v sfy frowst 3, woE
qET TEEIE ATAT F, waE afaarar
TG A€l A AR q9F 9T (-
afgdl arl T ug Far AT 5 AF A
AMA wAd 120 w947 §fF ferd
AT &, AT ATqT 74 ®YA7 FRaera
W AT 76 wAT  fRavad
fEe ot 787 w@r 1| W9 w7 fRarAT Y
T aqg fm @ ag 76-78 wwAT
free fom a1 AR Az § ag A
250 T ffaew fawr | smatg ¥
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st dm ¥ fafzd &9 i amard 7,
IgM e & 90-100 waT wfa
fFes 7 @dar #w 200-250
AT qF faaves @d aTae 7§ |
# ATET I ILG AT FAAT AR
WFRQT § WX AZ 48 & BF 4 agaon
St = fafaeer & At 3EE g
wz 3 4 41 fF g fFet o e gz g
ST AFAT 2 AT TAHT AN TZ gAv R
Fgt wenafer 7 250 waT wfq
frreang 291 | AW AT 2 fFari
F AT A T g T AT FAvEar g
fx zmaz =1 qF1 A7

TR A ger AT 4RI {17 TG4
WA @ AT | WIERT RIAW FIA
fr @ g fea s FHae s @
gl & A FI-FIEZ ZAT §, A2 8
TTAT 7 (64T g HIT ATGT 4 wAT N
17§ A4 T F A @ § SifE
frami  F fom uF Wl o g
T/ ag = wg fFamy & A
fFar o =y & qafF @A arey Ay
18 %9 =7 frr ¥ )

TF @A T H7 FEAT A2 E AT A
a1z 3 f& =@ wha fFamr #T S A
& femm sATE 3% TR fag 9@

s

g | M & GETARAAT 7 IH IR &
AT TR g WA TH AL A AIH
¥ a wma o FTAT qrEarar L Aafwa
AMAT & fF ATHIC FT AT TA TG FT
MT g wr g Foas framr &
FOT TF FUT &IAT T74 T G617
TIT g £ | 9 fRETAl F owa s
Z 5@ A% At &1 T F7 aW adr
faam &t e 21 & @dr § Iw
FamEn | zAfag § 3w WR eaT
fammm =mgar § |

T arq fFET FaEE A ST §

- FFAT ATRAT § 92 qg & fF St A 7w
3—33RSS/75
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ITHT & T8 § STFT GW AWAT, o [AT
AT g o |rE, e g, fawey
39 [AF F Az MTE | @@ FT ATF AL
S51F9TH 100 TICETTAT § 1 AT,
# fawer =t e war =y, a7 F Frara
SHT U AT g forwraa T B oS
IR C I LG i L B D B 1
IOFT UF-TF AT AILEFAT ITH AT
FE & g fear @r w@r g A EAA
dar @I F Atz frar ST ATfe aE
A FIA F Atz fear smar g
HF gerar uF e &Sy FwfEArd
frardt & @raT § | FA-HTTEA AT
srarfedi &1 A faq ® fasst ¥ @
& T fparar w1 oA faste o
Wr & 1 7 HAr mgEm { qeAr |EAr
Z frag #vF ar famw 2 7 zAAT AT
TATIFIL. § TFAT AT(ET, TA TH(T FF
FIAAT TATT ATAT FT AAFTAT T &
T@AT A1fgy | fFaA ww R owav ¥
FW &A@ g IqF a8 | faqer
Tgaae & fau A7 sqravfear F1 1 wg7
F U7 33 QUATTR & FTH FI4 g IAR!
far & fawret & sy &y 7 oa-
g F7 w7 & a7 faway & s
& 1 feara #1 gAdy w0t @A o &
ST 2 1 3w faafasr ¥ oF #iv AT
F Favar argr | frars F1 fawey faa
a7 AEr, IGA TIAFT AMATE qT IAq
15gE 99T & fasr 1 "ear =75 frar
sroar | frar v fawer fadr ar Ay,
IqF qW AEA F A1 A wr A gy
37 a9efa wERY, Ha Oy arg §
geafrgd g, 71T 9gaq gi fF @ oix
AR & ®OF & qa Fam & o
qaT WAT & | g7 7gi faer wroar ar
fra™ &gl & 98z FOm ) qfverw
7AW ¥ fr faselt ¥ faei oW
qRE FErEr W@ & W IaF afvmm-
AT ITH TTATT FT FATAT FHT2T AT
@l g 9 fasst wF faa @@ g,
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[t =R qFra i |
T a2 Gl @ &, FOA FT AT &1 @I 8 |
Ay fFqE #1 39 a9@T § 90
1

TAAT TG WO F AR H F 1 KT
F A% 7 F 3qAT T wgm 5 owe
FaA qS THERTA I FTIFRT I
fawer &, ©12 Freasry &7 ALy faw
W § | B FTEU FI G aF R
I Ay smaear 4G RN A9 aF FAAM
# SATET IeAEA TEN G | TAF AGF
T Ar@AT @1 A1 S & "ifEy,
| B FEHR & GgEAr T
qOX R @ | a99 Sa7aT IATa fFwar
g | ITFT AFAAT FT AT 9 T & fF
B fFaeT #1 3EM @| /1T ¥ AEe
F g | 7 3feat w2 #fez fog
T o woer g g agewe & fawrfeor
F g fF o FRAMET #Y AT 9IT ASY
T ACN——Faq ¥TEe wiaT e
A AOF AL A gfa Ay O 1

/A A a8 g fF g & 3fg
HATAT FT EATH & F A TN 8,
qU SR 3 9¥ g fR g &% srara,
afer &% *1 wwa F oA, ay
9 T &7 AR g gE g,
e T8t w1 safar @ dw #Y
wHd  F7 A AT IaT & e e
ST =gy faaer wEr #r A 9%
TWEI

T wfafea fe=m, ar, @ =iw
e A T fRam @y faw s
ar Sgat /et o) A Fr qEd
A AR IgF I3 Ig HIAT
e € L afER ww { fa=rs # gwar
F@AE F T @ g | ;T fafae
wsat 8 Jfegt & o #1 7 # fame

= @ & A few 28 auf & ag 99
W& | WUE JEgW AT WRAT
g fF s mer ¥ aer &
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faare ga &Y strar &Y fagd =< ATAi
AFBH T @IS @ § g TE
T AT FT AL FAST T FTHA
qaT T AR 9 | 3F fAQ WU GAE
g frwrea & faadr afmigsaaa =
Tl Afent afew 7 oW IAF
fraRi #1 U @ av & Ay
T A% fqu o # uF 9w-
vz FAS FAT difag faawr faoT ar
T[ET FT AGEET g1 HiR I9E Ao
FI F1E FAGAAT T FL | HAT AT AT
TEFGT [T I AGE FAT

uF fasa gama X w@r g 2T A
Jaar wfq a5 uF F9T F fgAEw @
A VEN 2 AW WG 9 FHF IFAT
& % 1 §IETT FY WA Fgr aF FCA 7
o A% fAu oy w5 " #1 6E
weEd1ZgT  JATH FIAT TIAT A a8
weEdlzaz gg & mafea Hi 9 g
TET AFAT | gT WA qrEHT FT A
# faer @t wT ;A "= A GO
T AGITE FT AR F | AT ATy
H A @i w9 R qomrEAr #17
3 ANAT qG Gy g I SEA
FIXA 7 6T GIT W AT &1 AT 3 |
qt gu M AT FT IrqET AW A AR
FTAT T GIT FT FT AT GHAT g
# wgT wmgar g 5 owm Aw @ gfa
Ffed & AT GTT TFF Ffeq ¥ TG
TR BT |7 Ao 71 fqatr fifge
T =W FT G & @I & Iah!
UfFT 1o AW § 328ARTT AN
FTE AT WIE | AR AT §3 FUIC |
1967 WA F TF0w FY &1 F fag
UF FHT FATE AT | AT AT ATET
ROAT I FHE G @F Bl AR § AWK
g 1967 & AT TF FW FI Wl
g, affd ;s aF Maw FY T FY
F1 Y TH HIT H G HOUAT F1E G
AEY X AT | TH TG AT ATATAE FAIY
FT T TA(CT FLAT AU | AGrar
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AT FIE UFAZ FAST JATLY HI SAH]
FieU fF a7 &g ¥ weax Ao 9
oY feaqie & ¥ o f5T oo 3| Oz
A AT |

# fasw =7 & mwo "o ;o &
A F@ AL FaAT ATEal AfwA
Ag TEL FFAT AgAr § BF omwm o
39 W 9 ZET g a8 UKo Hlo FTo
F WA W FAT AT gt Uho
#@o ;Lo # ATAIRT F FAM F
AT TFAA AT £ | aF W, TS
¥ O UE §  IqFr  ATAHRT F
LT LZOAT GT T EHT TeAT &S 4T,
dTTIEH 9T 9T AT TEAT I AT |
faom@mzaq 97 #iv wEw & daw-
TET 9T 9T FAT ATE wAAT AT
TeAT T TAT U TH TR I FT
AMET FAT F Med  F ATEN
el

Tg fawrm #F o oamU W oA g
FEF qrERY A FAAT &1 FEAT A@AT
g & 3w A FEa AT aEer #q
wfus F7F 4 ag WA W@ R
fqa gFR & #wA, T, T AR
FEITAE AT Af@EAAT IMW T FA
gs & vu9 Qar awar g ¥ ag =4
EATY HIAT & HT qF AT § WL A0S
3% A | fHEr 9w Ay f=Har s
A AEIAFAT T@I 2| AT Fw@r
f& gfaw fawm a1 =g gaaar & %
ag qEEry, g, fwEd iz ar
Hfas e & ziw a4 U g1 AT
AWl F faq fRdt #1 e s
FT O &1 Gl § | FIAT H] HAEHT TG
g fr gl WEm A gardl T oy §
fa st a9, 9| a1 w=mg @@ H
gud § R fegw #FW sme e
R @g @ W AT W WY g,
ITF FAl & A IAH BAA g |
Ag AN FEEYT AAF AW AT qATE
£ %) U gam § 5 e ww
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A4 F argraar Y fada grgwe
F GTAY ST & ST TAFT grERIE
F Fqa #Y Qe gl aaaEy F
AT T AT | A WS 4g
fr g #¢ & ot # fAgfer
qifafera FaF a3 74 L =fzw )
ag wial & = frfaca Y ferasaa
97 AW §, g W § 1 M@
Iaq  THd WX wHE HEHT
9gE W g 1 AT #y fagfE
gfm #2 & grg # gAr =ifgw)
T AT & AT AT afwa fFoSv
ToE weAr &, faAs a| dar adl
2 A1 § 9 & fag g% fag Y afe
faar strq arfs &g A T T GF |

g fafredt & wrasw A7 wF aq
fawa &7 & FgAT AJgAT § HIT A
7g § & #adFT F1 5w W F Az
JET gqFT 9 @I g HIX IT%F dlo
Ao To & AN YR IR Al i
ST 989 FL T W A AW F
F WIT FT FAFAT WEAT 2 F 1954
¥ 7g gsad Aa1 faedy &% wgm #7
JIT ATTHAGIAT AGT & qfigrT g, =T
agi & faaw @AY F o uF g=Ha FAr
Feyfasw 1 AFxifaar vy gw frar
Su, ar facedr B a1gw F Fg0 B ow
TS A [RENAH  qar F94 £
#YT agt qEH UK A AMAT FHT—
“The Hindu religion must go and for

that we are to send an invasion army of
‘Padris’ to India.

zad fau qar =nfgw ) wadEr &
areFtfee w@ud ¥ fasdr &% agw
ml gg TIAS WAT HIT I FETQ
97 T® W §  qIEL AN WUy
1954 % 915 TE I § qIAT =4 |
3Ig% qfvora fASizw, AEaR § St
faslg 90 w1 8, 98 & A% 9%
FAOFT FT g9 &, Fg7 & f{uads
FET T ATAT F NG SEN HT
grag, T¥ AR ¥ T 9IqF A
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[=fv =i SFTw eanit]
W 21 oo Ad iR oW wmE
HEEE I A E I E AR
TAT AT | AL GTAA AT TAH AT
faqzr @ ot 7@ =1 31 w9 &roEw
¥ gz gwm a1 Tmw f&fr Foan
T o9 F TEIE dd F AMT A
AW fafr qgr & s @ A
qiefvdl § IAFT GSFTHET FANST FV-
amEr | 3|F 8 WAl W) Mg gfww
& wrg wrafe ¥ 6w gfe| F Araer
T @1y qoy FEr afa & @ oA
gz frar f7 Omw fafr gy
=ifen ) fago & 1 78 wTmE =W
W g1 A Fgar wgar g fFowrw
a9 ¥ faqy zrzaa ofenst & wgrdr
g3 & agt W wrrRr GEy aweand
FT QEAT FAT T[T | WE AW
Y avg ¥ @F vE A1 FE ¥gH &
AH 9T, T AT K AW 97, fEwmin
o TMEo UWo UHFZ TH IMW A TA
o= oFfadls F7 TE § WIT 39
g7 gfAgeg AT @TET MWD Qb IW
W AN AT ;I FAT F

MR. DEPUTY CHAIRMAN : You will
nave to wind up now.

sy W 9FMW AW & TAAT B
Fgar =mgw & 15 fa@w 1972 &
oY faut & aamr fF faeeh gzda
9T fraar &9 &1 WI & | S|
fam &1 auf §-1970 # 33,43
FUT WMT 1971 H 41.66 FUT
WA FAAT-gfaaT  47-48  FE
TOAT WILEAd § IF AR FT AT @I
g W1 @ W W T g ufFefads
FT vE &1 Taar faaelt w9 3w aw
A el famadts ®1 oM@, o7 wreer
qgi @I W A | AfEA TaEAe A
Fo *w A ) gw MR
AFAT HT AT § ) WA & F1
foar 9% &Y 2, W @ a1 9Ew

“al
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a9 T g1 oasft AW S| dE
Fo3T AW Ifr oww oA A AT
AT, e, @Rl wiE, FEA 0F
s 77 WY WX Fg { gurdr @t
IHEr @ R ow fmw %
e o G 99 T § gmaAar g fE
TF 4T F g W @y 9%
faofy €ars faomd A1 gra W,
ag ¥Z T AMI A AT FAEAT qAlF
BT WA § 27 WEA, 1970 HT
Heq A A7 vEEd SaneA -frar o)
IAY TFT T TE GIEAT AT AT IR
war W7 gg AT fwEE Am oA’
fagegT 1967 W, waT qAfF=AT AT
Hz FET ATT, TEHEGET | IEE I
formar ar—

] am happy to be able to choose girls

for your convent. If possible, it would
be even better to send 10 girls instead
of 5. If you would like additional

girls, please inform me as soon as possible-
on the exact number.”

“For every girl enclose £260 to cover-
travelling and other expenses, keeping in
mind that devaluation has increased the
figure.

I would ask you to deposit the money in,
my name at the State Bank of India, Cochin:

I quY mg7 frwT 9T 140 9iT
F AW ATZ A 215 9T &1 T AT
¥ f& =T #7 7 260 aizg FT A7 | A
¥ AmA Oz g0 fF @gEr &1 g
EAIEL SR LEREA A U e B 1
91 FT AT EHT | 3% HIA 54 (G
FT oAV AefROT & §Eg W TH AW
T AT | ZAAT & Agy A qg i Fgr
T Faer qAfEa #7209 71 &
ART WA UIEAT F1 o7 AglwRAT AL o7 o
q AIF AT AT ATAT FAT AT ATZAL
g 1 WETOE TEEET A agi & IR0
FA ATATL § TA % qT g AAT
wEIRA A1 oI ute R oar R
Al ams § wey ufemr & o F
ST TR 2, AT ATITE @ THED
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QFT AT | TA I qZ AT wEEy d
wam e fF s & ST W@
g & wOat AMT AR Z F owen
afgar § ST AET A ?gfarm OF-TH
TSFT 10-10 FOT H faw @r g )
Igt F1 F12 9@ uAl Agr 7 f5a% 9%
§ fergeAm &1 asFy AT A KT A
TEdl g1, A AW 7T T @A T
¥ qg Harey PAAF) WIEE A 9T
TEH G EE | § w1 F 08 "y
F1 UF 477 o7 &7 & AETIFAT AL 7 |
TF W51 F Avg F FFAT A F A9
AYAT FATTH AW FI 3@ g0 T 7AT-
AT F ST FTA-FTCAR & STHT A |
<G T AAAT gATE | A I AT AT
fairdy 781 & ST 91 &, 7w F vl &
far g | &g F za TR FT AZIA
AT F T IO AWM AFIT FET
=fam |

= gaa tag (ghamom) ST
wFren, fae KA A S faga® w2
# IET ARAT FIAT 7 W ey S
q oY Y Aty B mlwewR #Y avw
sorAT vy giAT 9ifgn & i ol #7
A AT T AT AHGT FLATZ |

IqMEAR AEIET, FATL I 1 uS-
sygeqT A7l wfg g oWyt g o)
FATE [T TRRIET TSI TRIAHT
2 WG\T%TTFTE'THT;{T ITF
TS UAT AP T R i A1 awh
0 e FEy faan s vay 7, A st

F7{ET |

AR WA, FrE Zl v AZA
g uitwea fafezz fasr Amem
A 2 W HT FAT | TS A AE
aiferat & < & sq frar fF qF &

RIE) 103 wa fEEzea g 1 & Wy
HIEAT AR § U FEAT AEAT E
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f5 7 8 7 ofHeT 9179 FAIA
forasy feald &1 srare aEe mT ag
TN RVAT TY FIT AT § ST THFAT
TIZH FHIAE 9 a2 AZ0 qrAr EouE
T 7 98 FEY 93 T w9 FAT 2
ST IAET AUAAT AR A 1§ OHTTH
A AT [ A awew z
UF UFF THE 97 AAT ZH AF AN
AT fFFaT Su% BAEST 9 @9 ZT
21§ B AT ATAT AT AIEE
¥ 7g § FE fF o) vltwea qred
TS AT F1% A1 AT R T G 4
ST 7 3T ATE a7 g9 JATCE | KA
FTAT H 43 FL A FA0 A3 AT 37%
fam dr gw AT § | & aqEn g fx oF
mEg F4E 9% a9 @ fasg F fAg
A7g J3d o To Glo AME &1 ¥
9TAT § IHF UF FI& AT FI9T I3
d ®qAT 3 W9 g WA 5
FAT OWT WA g MR Wd 39
qEAT TAT FAT FIAT Z Al 99 aF
3@l gfear &0 Ar 9EIF g 2
afvar & uF Fzz ¥ AYAT 103
To ¥ WX I F 9FT F F04 UL
A1 59 fFarT am 547 21dr 8 ) f3amw
A1 AT FT4T TF 957 58 %o TF F2q0
2| UHUFE THIAF ST 40 frarem

L PSR,

A TIAA AT F 4 AWAN A3
FIGTEOT £ TF UAT GEAT % EHEEIS]
fa71 wvar € o feomra &1 ow oFT
oA & fam 79 47 200 %o FTRa
AT 9T § ) IHF Qre-ETg UE UFF
FHT F FH Y FH 10 T AT3 FIET
O3AT &, 3% 59T 10 1% &9 3A(Ar
TITAT F | A AHTFLN qE AE A4 F
ATIF AT & | IT-EITNTT FIRA KT
gL T A g WL F1E o1 TFzT 25 To
U%E 8 I3 VAL FH FI9F T87 JAT
Z1SAT A T, @ AT O UFE W g
AAAT AT g AR 2997 FIAT 250
To AF FEZA T | A ED F ue4

’\
-
94
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[+ gaaTa Tag]
wg 71 faadl o 7% dusdis § s
a1 aret & #7 fFEY # 9@ qmar
19 9% Ifaz ar 20 9§ gfaz fawa) 7
WF § ) qF AN WIT 1T G FT TH
UFT SHIT KT GH JF 47 T QT
fw 7z @31 45 g0 AT 46 "o HAT & |
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SHRI D. D. PURI (Hajyana)
Mr. Deputy Chairman, Sir, the expected
blow seems to have fallen. It seems that Mr.
Shinde has announced this morning the
Government's final decision that the procure-
ment price of wheat will remain unchanged
at Rs. 105 a quintal.  Sir, this point has been
made by Mr. Tyagi, by my friend. Chou-
dhary Sultan Singh and by others that
every single input that goes into
agricyltural  production, - whether it
is fertiliser or it is tractor or
it is pesticide or it i$ minimum charges for
electricity, which the cultivator does not get
in any case, has gone up in cost. I would
really like to ask the Government. Can
they meniion one single item which goes
in as input for agricultural production whose
price has not increased—not only increassd
but increased substantially—since last year?
Yet, the procurement price remains un-
changed at Rs. 105. What is happening?
I think the Government, in the name of
protecting the interests of the grower. wants
to squecze, wants to force as much out of
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the grower as it can. Sir, I come from a
small State, Haryana. There the area under
wheat, in the course of a single year, has
undergone a shrinkage of 10 -1 per cent. And
if you continue this process for a couple of
years, while you can force the wheat that
the grower has out of him on the terms that
you dictute, the area will inevitably go down
further and further the grower will be forced
to switch over to cash crops. 1 would really
ask the Government to pause and consider:
Is this serving the interest of the consumer?
Is this serving the interest of the balance
of payments situation of the country? Is
this serving the economy of the country ?
[ believe only with the narrow-minded view
of saving on the deainess allowance of the
Government employees, the price of
wheat is being keptlow. I sounda note
of warr.ng that the Government is playing
ducks and drakes with the agricultural eco-
nomy if they continue with this policy. Chou-
dhary Sultan Singh has given the details
of cost. 1 am a wheat grower myself. 1t
is our firm view that the procurement price
should not be a penny less than Rs. 12
per quintal and there should be no restric-
tion on the movement of wheat from
one part 10 another. This alone will serve
the interests of the economy. Then the
price of wheat in the deficit States will auto-
matically come down to the level of the
procurement price plus railway freight
plus minimal handling charges. Now, Sir
we are running into a very difficult situa-
tion because of smuggling. On the one
side, ®ir, we have U.P. where during the
winter season or Just after that wheat is
harvested. The river Jamuna which divides
U. P. from Haryana flows at a very low level
and everyone knows that right fiom Teja
wala up to Karnal bullock carts and trucks
go along the riverbeds and there is no prob-
lem. On the other side, Sir, we have Delhi
which seems to be a botomless pit which is
sucking in all the wheat that is produced in
Haryana and Punjab. On the third side
gir, there is Rajasthan which is again a
deficit State.  Therefore, because of
these factors, the administrative arrange-
ments for policing these zones are becom-
ing a problem, a very big problem, and this
policing the zones is becoming a nightmare
for the administration. But this area is
becoming paradise for the smugglers, The
real beneficiary of this scheme is .the smug-
gler and it is not the consumet or the pro-
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ducer. Itisaboon for the smugglers and
the police also.

Now, Sir, 1 would like to refer brielly to
sugarcane. Tyagyi also mentioned about
it. 1 also would like to sound a note of
warning for the next year. This year, on
account of the two-tier price system for
sugar, the minimum price of cane has been
fixed at Rs, 8-50 per quintal in U.P. On
account ol the profits made in the free market
the industry is able to pay or is paving Rs. ’
14.00 or Rs, 14 -50 per quintal, that is to say,,
a premium of Rs, 600 per quintal on the

statutory price. Sir, we are running into a situa-
tion, into a statistical situation, of our country
being able to produce about 46 lakh tonnes
of sugar or alittle more this scason. But
there are limitations on account of which we.
would not be able to export more than eight
ot ten lakh tonnes depending upon the facili-
tisc available at the ports and harbours. 1
do not think that these arrangements are
geared up to facilitate exporting more than
eight to ten lakh tonnes of sugar with the
result that we would be carrying forward
about six to seven or eight lakh tonnes.
more than what we brought forward during,
this season. But the point that I am making
1s that 1n the season 1975-76, the grower
may not be uable to get more than the
statutory minimum price and this ycar he
has been able to get cnly Rs, 6.00 per quin~
tal and the next year he may not be able
to get anything at all and we are running
into a situation which is somewhat similar
to the situation that prevailed during the
season 1970-71 when only the statutory
minimum price of cane was paid to the
grower and yet. in the face of this situation,
the wisemen ol the Agricultural Prices Com-
mission, living 1n theirr own 1vory towers,
have recommended a price of more
than Rs. 9:50 per quintal of canc. Can
you just imagine a situation in which the

grower only gets Rs. 14:50 and the cost of
everything.

SHRI RANBIR SINGH (Heryana):
You see, the cost of living index is cnly
for the consumer and it is not for the pro-
ducer.

SHRI D. D. PURI : Yes, it1s only for
the consumer. You see, he gets only this
much when the cost of everything that goes
into the production of cane has gont up,
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But they are indulging in this sort of jugglery
and 1 will shcw how this jugglery, how this
manipulation, take place in working out
the cost of living index. 1 would say
that under the pretext of being able to main-
tain a low cost and also to save on the DA
10 be paid to the Central Government
employees, this exercise is being done by
the Government and I, therefore, dare say
that unless a substantial increase is announced
in the minimum price of sugarcane, we
are again going to run into a situa-
‘ion of shrinkage of area of short produc-
tion and we would not be able to export
also. ’

There is another thing to which [ would
like to refer now and that also is a pure
jugglery. The Finance Minister has stated
in his Busget speech that he 1s imposing a
duty on free sugar. The words which he has
used are: “I am not touching the quota
of sugar which the poor man consumes”,
He says that he is not touching the quota
.of the poor man’s sugar although about
four lakh tonnes of sugar out of the levy
sugar was bought last year for export.
All this quantity was available in the free
market. But, because levy sugar was cheaper
to buy and export, the rupee-profit-
minded people of the Finance Ministry were
more keen on buying the levy sugar and ex-
porting it and there was a shrinkage of
about 179 last year in the quantity of
levy sugar available for the poor consumer.
. Yet, Sir, the Finance Minister maintains the
fiction that he has not touched the guota
of the poor man’s sugar ! He made a profit,
an additional profit of Rs. 78 crores last year
this way on four lakh tonnes of sugar which
he could have bought from the free market
and exported. But he bought it from the
levy quota and so, the profit of Rs, 478
.crores was borne by the consumers of the
levy sugar. Now, the export programme is
to export about eight or ten lakh tonnes
or as much as our ports are able to handle,

If the Finance Minister wants to take
away 4 iakh or 5 lakh or 6 lakh tonnes
of levy sugar for export, for the additional
profits he wants to make, then in that case
the levy quota of poor man’s consumption
would have shrunk by as much as 25 per
Sugar is going to earn Rs, 600 crores
The rupee profits

-cent,
.of foreign exchange.
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that are estimated in the budget are Rs.125
creres.  Actually if we export 8 lac  tonnes,
which of course is well within our reach,
then the rupee profit will be Rs. 250 crores.
If we arc able to export 10 lakh tonnes
or 12 lakh tonnes, this will be Rs.375 crores
and the foreign exchange earnings will be
600 crores. Yet the levy consumer is being
deprived of sugar up to 20 or 30 per cent
of the quantity of the sugar quota in order
that the Exchequer may make some more
profits. Sir, 1 only wish to utter a note
of warning: 1f the agriculturist in this
country suffers, the country will suffer.
The agriculturist 1s being pushed from
pillar to post, whether it 1s wheat or it is
sugar cane. 1 grow only wheat and sugar
cane. So I have a little detailed knowledge
of these. 1 also grow a little mica. The
agriculturist is being pushed from pillar
to post. I would like to sound a note of
warming: 1f the agriculturist of this country
suffers, the economy will suffer, and conse-
quently this country will suffer personally;
if the agriculturist in this country flourshes,
then alone the economy can revive and then
alone this country can fulfil its dream of
a really flourishing economy

Thank you.

SHRI J. S. ANAND (Punjazb): Mr.
Deputy Chairman, Sir, we are really living
in historic times. South-East Asia is again
in the news. We know how the Vietnamese
people humbled the biggest imperialism
and showed that when patriotic forces of
the people are united for their independence,
nothing can defeat them. They proved that
man is bigger than the bomb, and a
people united, howsoever small, devoted
to the ideas of independence can bring to
their knees the mightiest forces of imperia-
lism. Now, we again see how the puppet
regime of Thieu is being knocked down and
the provinces governed by the puppet
regime are falling like nine pins and how
the national liberation forces are advancing
in a mighty avalanche in Vietham. It is
our duty and the duty of the Government
of India to act now and give full diplomatic
recognition to the Provisional Revolutio-
nary Government of South Vietnam to fulfil
the aspirations of the people and to stand
by its declaration that it is agai st imperia-
lism. . :
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Similarly, we find a glorious situation
in Cambodia. Notwithstanding all the
\wailings of President Ford, notwithstan-
ding all the power of the mightiest nation,
Pnom Penh is about to fall and Lon Nol
is packing up.

This is the moment when we must honour
the pledge we gave at the fourth non-aligned
summit in September, 1973, where it was
unanimously decided by the non-aligned
countries that the Government led by Prince
Norodom Sihanouk is the real representa-
tive Government. It is high time that that
Government was recognized and we played
our due role in the situation that 1s unfolding
in South-East Asia. Even the Thailand
Government which had been under the
boot of imperialists has served notice that
the Thai territory cannot be utilized for
waging war in Cambodia and elsewhere.

Look at Wes* Asia. What do you find ?
Look at the way Kissinger has double-
crossed us here in India. He said all the
nice things when he was here in this country.
But soon after you find out how most shame-
lessly they have opened up arms to Pakistan,
withour any restriction, knowing fully well
that now the hoax cannot be played that
Pakistan is being armed to fight communism.

Previously, when Pakistan was being arm-
ed a lie was spread that the American impe-
rialism wants to fight communism and that
it was a part of the imperialist war game.
In the present day conditions, there 15 no
doubt as to against whom these arms will
be used. Wz found out the duplicity of
Kissinger and now the Arab peopl: have
also found out the duplicity of Kissinger
who tried to divide them and to drive a
wedge between Syria and Egypt. Now,
he has been packed home and he is at the
end of his carecer. Mr. Saxbe, the new
Ambassador from the United States, is
trying to justify the American attitude by
referring to our attitude towards the Palestine
Liberation Army. 1 want to say that the
attitude of the Government of India s
absolutely consistent with our attitude
during the freedom struggle. It is high
time that we demanded that there must be
strict implementation of the U.N. resolu-
tions and Israel must be shown its place. A
Geneva Conference must be convened
at the earliest. This is the moment when
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in our foreign policy we have to play our
propar role,

Coming to internal affairs, there is much
that is wanted 1n the policy of the Govern-
ment. We know of scandal after scandal
which is being parpetrated in favour of the
monopolists and foreign monopolists. The
other day there was a scandal about how
the foreign drug manufacturing companies
have been deceiving us which has been un-
masked and uncarthed by the Hathi Commi-
ttee whose report has to be implemented
yet. Now, the rightist reactionary forces
led by Jayaprakash Narayan are trying to
vitiate the atmosphere of the country and
to create an atmosphere of violence. A
climate has been created in which we find
one thing or the other happening every day.
Our country 1s also going through a very
very serious period nowadays. Even in
this situation, the Government does not
come forward to meet the genuine demands
of the teachers, students, non-working
journalists and working journalist employees
and all the other working people. The
Government goes on making concession
after concession to the big industrial houses
and monopolists and so on. This calls
for a radical reorganisation of the Govern-
ment policy. 1 want to say in particular that
when the prices are still rising and when
the inflationary pressures are there, the
Government has refused to procure essen-
tials at the production level and to guarantee
through a proper distribution system that
all the essentials are supplied to the people
at fixed prices. T want to refer to wheat
procurement. It is well known....

-AN HONOURABLE
Thank God.

MEMBER:

SHRI J. S. ANAND: I do not beheve
in God. You have to thank me. You
thank an imaginary God who does not even
exist. What can God do? God can watch
when all the people are dying.  About
procurement, I want to say that in 1967,
the first United Front Government was
formed in Punjab and they decided to go
in for wholesale State trading. I am proud
to say that one of my colleagues who was
the Food Minister at that time decided not
to let any grain go outside Punjab. It
was for the first time in history that the
peasants were able to buy the wheat at
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the time of sowing at the same price which
they had got in the beginning.

SHRI D.D. PURI: What was the Price”

SHR1 J.S. ANAND: It was Rs. 72/-
to Rs. 84/- at that time in 1967 as against
the recommendation of  Rs. 62/-,
(Interruptions). It was a successful policy.
Everybody was thankful. For the first
time in history, the peasants got the seeds
at the same price which they had got for
their wheat after harvest. On the basis
of that experience, the Punjab Government
wanted to continue the wholesale trading in
wheat. Haryana also wanted it. But the
policy of handling over the wheat crop to
the hoarders and black-marketeers was
deliberately forced down the throat of the
people by the Punjab Government and the
Haryana Government.

The procurement price was fixed at Rs.
105 and that very wheat was being sold in
Delhi itself at Rs. 2 80.  And later on, when
this policy was failing, the Punjab Govern-
ment offered to the private dealers that it
will pay Rs. 150 to these private dealers if
they are prepared to part with thewr wheat.
And they refused. Ultimately, the Punjab
Government had to enforce that there shall
be no wheat export except on Government
account. And then only, the prices began
to go Jown, Since last year, the prices of
inputs have gone up. The abiana has been
doubled; without discrimination they want
it from the large and small farmers. [ am
not a blind advocate of price rise for every-
body. Everybody knows that the marginal
farmer and the small farmer has very little to
spare. 1f the prices are increasing, it is only
because of the big landlords and big zamin-
dars who have not been touched by the Lnd
Ceiling Act—it only remamed on paper—
and who are allowed to loot the country and
which also led to the inflationary prices. In
this situation, my first demand is that
instead of leaving it to the States, the Centre
must itself fix a procurement policy. And
there must be a wholesale trade in wheat.
There must be a fixed procurement policy.
There must be a graded levy also which
exempts the poor and marginal farmer, and
as the land holding goes up, the wheat pro-
curement also rises up. Secondly, Sir, fiom
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Rs. 105, at least the price of wheat must go
to Rs. 115. When | am saying Rs. 115,
I -am demanding more so far as the margi-
nal farmer is concerned.

sy W SFIW @ . qqrT
TR F 150 w97 fyaeed feoms
frar &1

sft e fag wwer @ Faaw A
A28 7 fears fFa7 2 150 wom

The Punjab Government have demanded
Rs.125.

I know of the Punjab Government better
than you know. It is only the landlords, it
is onlv the hoarders and looters who are de-
manding Rs, 150, and they go on demanding
not looking to the interests of the country.
I am saymg Rs.115 should be the price.
For marginal farmers and those who own
7% acres or so, there must be an additional
subsidy of Rs. 10, so that those who have
little produce to spare get Rs.125. But
those who are producing tonnes and tonnes
and who have surplus wheat with them,
must not be paid more than Rs. 115.

Secondly, between the procurement price
and the market price or the sale price to the
consumer, there must be only a difference
of Rs, 15. I the Government cannot
manage this, then it is its duty to subsidise
the price so that, il Rs.115 is paid to the
peasants. more than Rs,130 has not to be
paid by the consumer. This loot by the
middlemen should be done away with.

Sir, we know very well that on cotton
we were badly let down. We went to Shri
Subramaniam. And he laughingly said that
the textile prices have come down and what
could be done with cotton. This is all

bunk. The textile prices had come down
only on papet and the cotton growers
suffer. Their produce cannot enter into

the market n tuime. And you know, Sir,
what havoc is done to the small farmers
and marginal farmers in regard to cotton.

Now, | want to take some special features.
Take Punjab. The Punjabis are very en-
terprising. In agriculture Punjab  and
Haryana have done wonderfully  well.
Every single grain that they produce is a
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weapon against the imperialism. They
are bullets against the American imperialism.
Sir, instead of encouraging the Punjab and
Haryana peasants to grow more wheat,
instead of giving them proper price, instead
of giving them aid, what is being done?
The wheat is procured in hard currency,
in gold from abroad by paying more than
Rs. 230 or so.

I have said about that. At the same time,
I must say that Punjab, without anybody’s
aid, was number one in small industries.
They built a net work of small-scale indus-
tries in Patiala, Batala, Tudhiana, Malerkotla
and so forth. Today Punjab has gone
down to number three or number four.
Why Punjab has gone down? Punjab
has  gone down  because Punjab
is a border State. Capitalists, who are
after profits, do not want to invest there.
It s wway from the ports. It is a State
with few mineral resources. And the
Government of India has had a very rigid
attitude about the public sector investment
and about setting up big industries in Punjab.
And you know very well, Sir, if there is no
big industry, there will be no ancillary
industry. And if there is no ancillary industry,
even the small industries cannot last long.
Our small-scale industry has very narrow
base. It is mostly confined to engineering
goods, There is a great need that the
Government of India brings its industijal
projects to Punjab. And in that context,
I want to say that I raised a question

also in this House. That was about
givimg us a truck  factory. No
concrete  promise was made., Now

that truck factory needs a sophisticated
foundry; as is known that foundry is being
already put up by the D.C.M. Therefore,
1 demand that this truck factory should
be aliotted to the Punjab. Apart from
that, there are other projects for which
we have been pressing the Government
of India for long, namely, the setting up
of a modern tool room at Ludhiana, hand-
tool design and development centre at
Jullundur and machine tool design and deve-
lopment centre at Batala, It is high time
that the Government conceded these de-
mands, If Punjab is communal-ridden today,
if there are small tensions today, it is because
it is not industrially advanced. [t is only
by giving more and more employment to
4—33RSS/75
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the people, it is only by giving more and
more machinery to the people, that will
make them secular-minded and will make
them think of the nation as a whole and
will make them come out of the narrow
grooves. [ strongly demand that these
projects must be assigned to the Punjab
and Punjab must be given a big aid in be-
coming an industrially advanced State.
1 have visited all the projects in this country
and I have visited many countries abroad.
Most complicated and most difficult tasks
in the development of industries are being
manned by the Punjabis. Oxygen gas
prceess plants at Bokaro or even at Rour-
kela are being manned by the Punjabis.
They are ve'y gifted, they are very talented
but their talent is going dry because they
are not being helped.

Then, I come to the Thein Dam Project.
What a pity that we paid crores and
crores of rupees to Pakistan long ago
and water is going for nothing to that
country and we cannot construct a project
which will be highly beneficial to all the
northern  States in India. especially to
Himachal Pradesh, Punjab, Rajasthan and
Haryana and all sorts of impediments are
being laid. | demand that it should be
left to the Punjab Government to raise
money for the Thein Dam. let the Central
Government ard let the Finance Ministry
allow us and we will raise a public loan,
all Punjabis will consider it a patriotic duty
to give funds for that, we will raise a public
loan and we will have sufficient moneys
within this Plan. It is also called for be-
cause of the situation created in the Pong
Dam. But, what do we find? When we
became independent, we took up the
Bhakra Nangal project. Bhakra Nangal
project is a wonderful project though certain
other troubles have come up there now.
A whole galaxy of very good engineers,
workers and technical people was raiged.
After the Bhakra Nangal project was com~
pleted, they were taken to the Pong Dam
and they have built up a beautiful earthen
dam and now thousands and thousands ef
them are facing unemployment and they are
not being given employment in other pub-
lic sector projects and the Thein Dam is
not being taken up and hydel projects are
not being cleared with the result that those
people who in the last 25 to 27 years have
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worked on very good projzcts, have gained
technical know-how have gained skill, know
their job, are facing unemployment and they
are not being absorbed once again. I have
been thrice to Pong Dam last year, you
cannot look into their eyes.  All these people
think that another holocaust like that of
1947 has come, it is another partition for
them. If you cannot employ them or give
alternative employment, you can employ
them in other dams or projects in the nei-
ghbouring States; you can take themto
Chhamba project Salal project or the project
being Iaid in Rajasthan: but most of all why
not transfer them to the Thein Dam why
not put . it up it is in the national sector ?
You will never otherwise be able to get this
skill and labour together. Radical reorga-
nisation of the Gevernment policies is
needed. What do we find about the land
reforms ? What were the tall promises ?
How many lakhs of acres should have come
to the Government ? 1 believe only a few
thousand acres, about 19 thousand acres,
have been distributed to the people. It is
not inland reforms alone but in relation
to everything that there is a great lag between
the claims and implementation. Even in
regard to the projects of giving employment
to people, there is a great lag.

What T want to say is that no amount of
our declarations and no amount of Naroras
are going to get us anywhere till we go on
going back on our pledges and refuse to
implement our promises, whether it
is sugar or anything else. The vested in-
terests of free-sale sugar and levy sugar
arc there. Whether it is cement or other
essantials, it is high time that the exploiters
are thrown out and some bzginning is made
1o implement with zeal our intentions.

Thank you.
SHRI VISWANATHA MENON
(Kerala) : Sir, this Government which

brings a budget which builds up only big
monopoly groups in this country claims that
it is a socialist Government, Sir, in this
connection T want to draw the attention of
this honourable House to a particular indus-
try that is not talked about always in this
House, I maan, the marine products industry,

Sir, in this country we atre earning a lot
of foreign exchange by exporting marine
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r-.ducts and we claim that we have deve-
loped the industry. Sir, if we look into the
history of development of this industry, we
will see how big monopoly groups and multi-
national corporations are entering into the
field of the smali entrepreneurs who have
actually built up this particular industry
and how they are being thrown out of this
industry. Sir, by exporting frogs this nation
is earning a lot of dollars in foreign exchange.
Now, I do not know whether this honcurable
House realises this fact that big mcnepoly
houses such as Birla's Tata’s, Union Carbide,
Indian Tobacco, Brooke Bond, Rallis India,
EID Parry have entered this field. Sir, I
come from the State of Kerala. The marine
products industry has been built up by the
small entrepreneurs of Kerala and now it
has spread all over India, but this Govern-
ment which claims that it is building up
socialism and spending for the small people
has allowed big sharks like Breoke Bond,
Indian Tobacco, Union Carbide and others
who are trying to capture the entire industry,
Sir, it is really deplorable condition. Small
entrepreneurs who are doing the business
with a capital of forty thousand rupees or
one lakh of rupees are now being thrown out
of the industry and the attitude taken by the
Food and Agriculture department in that
respect is veally shameful. The department
says that trawlers can be purchased by
people who are actually rich enough but not
connected with this industry. They have a
condition that if a trawler is brought from
outside, then the party which brings the
trawler from outside must also purchase a
trawler which is produced indigenously.
It costs Rs. 30 lakhs to get a trawler from
outside and this condition means investment
of another Rs. 30 lakhs here. With this
conditions, trawlers were given to such big
compuanies as Indian Tobacco. Union Car-
bide, Tata’s, Birlas’s etc. and now they are
in the field, trying to swallow all the small
people who are actually running the business.
By allowing such things the Government is
only helping the big monopoly to grow in
this country.

Sir, in his connection 1 want to draw
your attention to the simple fact as to how
these people arc being exploited. The
Indian Tobacco Company’s Fishing Division
is headed by the younger btrother of Mr.
Siddhartha Shankar Ray, the Chief Minister
of West Bengal. Naturally Indian Tobacco
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Company gets six, Seven or more trawlers,
And just like that they are trying to get help
arid the bureaucrats in the Food and Agri-
culture Ministry and in the Commerce
Department, all are siding those big sharks
to take all the benefits. The small fellows
who are financially handicapped are not
helped by Government. The Government
is not prepared to do anything for them.
After these sharks have been given licences
for trawlers now the Government & dis-
cussing to form a Trawler Development
Fund so that these big sharks could get
loan at a negligible interest. The Govern-
ment is also thinking of having the condi-
tion that the person who purchases a trawler
must have an indigenous trawler also.
By such an action they are trying to help
these big monopoly groups. 1 do not
know how these big monopoly groups are
influencing the Government, how much
money is given for all these concessions but
one thing is clear. Small fisherman who
actually did the work is now starving and
the cooperative societies of the fishermen
who were doing this fishing work with small
boats have been thrown out of the industry
itself. These big trawlers are fishing in the
coast areas and in the backwaters also.
By doing this, all the small fellows have to
go out of the industry or they have to be-
come agents of these big sharks. If this
position is not changed, my humble sub-
mission is when we speak a lot about con-
trol on the big monopoly houses, when we
speak of restrictions on the big monopoly
houses, it will at the same time be giving
an avenue for them to enter into and do harm
to the entire industry. On this occasion
when we are discussing about the amounts
to be allotted to the Food and Agriculture
Ministry and the Commerce Ministry 1
request the hon. Minister to look into all
these things where such a malignant atti-
tude has been taken by the bureaucrats and
the Ministers. This has to be looked into.
In this respect T want to inform the hon.
House that our Party leader in the Lok
Sabha, Comrade A.K. Gopalan, wrote a
letter about six months back to Shrimati
Indira Gandhi, the Prime Minister of India,
but she had not even the courtesy to reply
to that letter. This is the position of the
industry in this country and if this attitude
continues to be there, I am sure it will only
finish the small people and only help the

big monopoly people.
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Coming to another point, Sir, I want to
draw your attention to the strike or lock-
out of the Indian Airlines, Much was
talked about the Airlines pilots and Airlines
people and all that but actually what has
happened? The people who suffered in the
Adirlines because of the new arrangements
are all those who are the poor loaders, I
tell you, the poor loaders of Madras and
Cochin who were doing the loading work,
Such loaders were thrown out of employ-
ment. In the name of making the industry
all right Mr. Lal has done the greatest c1ime
against the poor workers and they are
being thrown out of employment. They
went to the Central Labour Commissioner.
He wanted to conciliate the matter but he
could not make a settlement. Then he
recommended that the matter to referred to
the Tribunal. But what is the attitude of
the Labour Depa:tment here? On the one
hand you claim thut you have got the socia-
list Labour Minister but what is his atti-
tude?

He is not even prepared to refer to the
Industrial Tribunal. The poor workers are
standing outside without employment for
the last so many months and Mr. Lall is
continuing the repressive policy in the Indian
Alirlines. People are being transferred
from place to place without any iota of
sympathy. You have won in the strike, 1
agree. You have smashed the workers.
At least, give them chance to live in their
own places. Let the Government show this
magnanimous attitude. These poor people.
these loaders have been thrown out of em-
ployment and these workers are standing
outside. And the Labour Department,
though claiming to fight for the workers
is standing on the side of the Goverrment
and is not at all 1n intervening. Not even a
reference is made to the tribunal. Sir, if a
reference is made, the fate of the workers will
be decided by the tribunal. That chance
also is not being given to the workers, On
the question of transfers, the condition is
very deplorable. 1 do not want to enlarge
that point because I want to touch some
other poinis also.

Sir, some months ago there was a strike
among the port ¢nd dock workers. That
strike was settled within 5 days. Many
unions which were not affiliated to these
co-called recognised workers® - foderations,
have «lso taken part in that stiike  Sir,
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I represent such a union, the Cochin Port
Labour Union and 1 went to the Minister
and asked him to allow me to take part in
the negotiations. He said only the recog-
nised federations will be heard. Sir, we
knew that the strike will be betrayed and the
strike was betrayed. The basic principle
of the demand of the workers was that
there should be workers® representation on
the wage commission, That basic point
was given up for a paltry sum of Rs. 25
and the so-called recognised union sabota-
ged it. Now the fighting workers have
organised themselves into a federation
because at that time, Shri Kamlapati Tri-
pathi, Minister of Transport and Shipping
said that he will talk only with the federation,
and not with individual unions. So now a
federation of the unions has been formed and
we have formed a Water Transport Wor-
kers Federation of India. But -then, they
are not prepared to recognise this federation.
Sir, when | went and represented the matter,
the reply that I got was that it is the Labour
Department who has to decide. And the
Labour Department decides everything on
political basis, with a political bias, with
political discrimination. I want to make
this allegation before this hon. House,

Take the case of road transport workers.
Even now the Labour Department is not
prepared to form a Wage Board or a Wage
Committee or the negotiating committee
for these workers, though the issue was
supported by the Shipping and Transport
Ministry. The Labour Department is sit-
ting tight over it and in the Centre, the
Labour Department, the Labour Minister
and that particular section are not prepared
to concede the justifiable rights of the
workers. It is really a pitiable situation.
We are going in for a very bad situation.
I take this opportunity to demand that the
negotiating committee for the revision wages
of the road transpott workers must be for-
med and the request of the All-India Road
Transport Workers Federation must be
conceded.

Sir, one more point about my State,
A ot of talk has gone on about a super
tanker berth in Cochin port. And

4 P.M. our information is that Mr. Subra-
maniam who is an anti-Keralite is

sitting tight over it without sanctioning the
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finance. I am making this allegation with
full responsibility because when we asked for
some¢ rice—we have been giving much money
through foreign exchange exporting rubber,
cardamom and other things—Mr. Sub-
ramaniam had the audacity to say about a
small strike, “If the strike continues, 1 will
not give you food”. So, our information—
ot rather our fear—is that he is sitting tight
over this matter of a super-tanker berth
by which the Government is going to mint
money. The people of Kerala will be
benefited and also the Central Government
is going to be benefited. 1 do not know
how much freedom Mr. Pranab Mukherjee
himself has but 1 hope that he will at, least
say before this honourable House that he
will fight for our just cause for a super-
tanker berth.

SHRI KALI MUKHERIJEE (West
Bengal) : Sir, with regard to the Bil, I
would like at the very outset to make some
observations before going into this or that
Ministry's work. 1T find that all the Finance
Ministers including those in the British
days have tried to focus only on the errors,
distortions and imbalances within the eco-
nomy and polity. And they have, through
various exercises, jugglery of fiscal mani-
pulations and mathematical manipulations
tried to draw a finer picture for the coming
year. The same was the case last year
and the previous year with a little opti-
mism and insight. The Finance Minister
has drawn up the present Budget of Rs.
10,000 crores in the same parampara or
tradition of the past, since those days.
1 agree—everybody agrees—with the Finance
Minister that last year, that is 1974-75—as
it was estimated in the Economic Survey—
was the worst year since independence,
1 also do agree with him that despite the
acute difficulties they do not present any
insurmountable problems which cannot be
solved with a proper mobilisation of the
country’s latent capacity and resources.

Coming to the facts as we see them,
during the last 27 years the growth poten-
tial of the national economy has substan-
tially decreased. The real problem now
is to bring about such an institutional
adjustment in regard to the mobilisation
of material and hwman resources and a
political will as to convert the growth poten-
tial into actual growth.
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We are to look into the Budget from this
angle, not going here and there, namely,
how far the present political or economic
crisis that is bringing tensions of growth
is due to slogans. The level of exploita-
tion of the people has been increased by
many slogans

SHRI N. R. CHOUDHURY (Assam) :
What are the slogans ?

SHRY KALTI MUKHERIEE : . such

as Garibi Hatao. But the people have
not been taken in by such slogans. The
Prices

people have not been involved.
are shooting up. Procedures in the price
framework have not been devised. Peopie™s
participation in the developmeant program-
me and in meeting the crisis have not
assured. Therefore. Sir, unless we diag-
nose the disease it is no usetreating a
patient and if we do treat a patient the
patient will, naturallv, die. Non-structural
factors have been taken into consideration
but no exercise has been done towards
structural changes that are bringing in
crisis. In my opinion, the major features
of the present situation connected with
the economic Structure deserve our main
consideration. The structural condition is
that it is a mixed economy but it has failed
to mobilise human and material resources
as it should have and, naturally, it has
brought in unbridled capitalism despite
giving an appearance of a mixed economy
more So when ours is a precapitalist eco-
nomic structure. The measure of exploita-
tion in the country is pre-capitalist. That
being so, it is a feudal system, a mercantile
bourgeoise Ssystem having been linked
with big monopoly houses, large houses,
now supported and interlinked with multi-
national corporation.

DR. K. MATHEW KURIAN (Kerala) :
Now only one thing, Mr. Mukherjee,
resign from the Congress and join the
‘Opposition.

SHRI KALI MUKHERIEE : 1t is a
four pillar structure under which we live,
One is multi-national corporation having
international connections, Then we have
got the indigenous or domestic monopoly
and big business houses, Thirdly,
we have got the mercantile community,
th> merchants and, fourth, we have in the
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| Turalsector the kulaks, the rich peasants and
i landlords. Itis on the basis of this four-pillar
Structure that the country’s economy stands.
If our pundit or wizard, Mr. Subramaniam,
feels that he is leading the country in its
economy, I will appeal to him not to be
under that illusion. Mr. Deputy Chairman,
I will also request our Government, in-
cluding the Prime Minister. not to be under
any illusion or “mayavad” that the Govern-
ment is dealing with the economy of the
country or leading the country towards
economic progress, It is these four pillars,
it is these four forces of the economic
structure, which are linked and which
have ganged up together, which are leading

the country to economic crisis and to
political crisis as well, Sir, I am sorry
to say this, We find this political crisis

because of the pre-capitalist Indian social
system which should have been industria-
lised with public sector enterprises during
the last 27 vears, since the Indian feudal

system or the Rajas could not afford to
industrialise the country. The failure to
do so has brought about this crisis.

|The Vice-Chairman (Shri V. B. Raju)
in the Chair.)

The failure has brought about the present
crisis of the economy and also a crisis in
politics. Now, you will find that all the
political parties have some consensus on
the question of corruption, on the question
of growth, on the question of crisis. On
these questions, by and large, all the politi-
cal parties do agree. But all the parties
differ when the agencies of industrial
development or the sacrifices involved
come up. In a developing country, every-
body has to pass through pre-capitalist
exploitation to industrialisation, and every-
body has to undergo the agonies. Our
country has throughout avoided this. Our
country did not initiate it through the
public sector enterprises, which weie abso-
lutely given to bureaucrats without any
policy and this has resulted in this political
crisis also. We arein a hot soup with
these big multi-national corporations. mer-
cantile bourgeoisie, monoplies and rich
“kulak™ peasants. On this structure. we
find that the Jan Sangh has taken up the
ladder and put up J. P. as the J. P. move-

ment in the country. If you go deeper

t
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into the question, you will find that the
abortive nature of owur efforts to develop
at a particular time the failure of the Govern-
ment during the last 27 years is not taking
initiative to industrialise the country through
the setting up of proper public sector enter-
prises, allowing the feudal system in the
rural sector, allowing the “kulaks” there
and not having land reforms in proper
time, all these have led to the economic
crisis, resulting in a crisis of production
which is in the interest of the monopoly
houses and resulting in blackmarketing
and black money. That has brought
about a peculiar situation, having an
international connection, that is, the multi-
national corporation. Now the political
situation that arises out of it has taken
shape  under the J. P. movement.
So, the J. P. movement is a historical
growth in a certain situation in the country
and the economic situation in the country
has brought about a climate of frustration,
frustration in political life, frustration in
social life, frustration in the educational
field, frustration of the political leaders
and frustration everywhere. Having bro-
ught all the people together, somebody
was required to lead the country to a parti-
cular position and thenJ. P. was found.
So, J. P’s growth alongwith these is a histori-
cal necessity to create a situation of a parti-
cular type in the country or give a shock
tc the country. But, Sir in the end the
Congress will come to its senses, the country
will come to its senses and J. P. will find
- himself in a hot soup with the Jana Sangh
on the one side and the Swatantra on the
other, who are known to be agents of the
four pillars that 1 stated a few minutes
before. They are nothing but the agents
of the vested interests. 1 am sorry for
my friends on the other side who are some-
times attracted by this types of men and
they go close to him. But they will get
what is called the electric shock one day
and 1 am only sorry for them....

(interruptions)

DR. K. MATHEW KURIAN : What
about your party, the ruling party ?
All these pillars are there in your party.

SHRI VISWANATHA MENON
Your party has got all the pillars that
you mentioned just now.

[RAJYA SABHA|
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SHRI KALI MUKHERJEE : Coming
to the point, Sir, sometimes the under-
developed countries have to undergo this
agony and it is a must. But we have not
passed through that stage. We have
started with a clean slate throughout. ..

SHRI N. G. GORAY (Maharashtra) :
No agony at all for us ? You too started
with a clean slate ?

SHRI KALI MUKHERJEE : We have
started with a clean slate though here and
there there were some troubles and some pro-
blems. Yet, we have not gone through that
period of agony and ordeal, the political
agony, the poltical ordeal, which is a must
for bringing about industrial revolution. So,
we are facing that situation today and
we should take this as a historical situation,
a historical need, as a preparatory thing,
as a prerequisite, for the development of
the country. So, Sir, I would say that
the Budget also must take into account
these preparatory pre-requisites things. ..
(Time  bell rings)... 1 will finish in a few
minutes, Sir.

The process of mndustrialisation  must
start with the public sector and the public
sector must bring about the industrial
Tevolution. But I would like to point
out that full mobilisation has not been
made; the full power of the people as a
whole has not been properly marshalled;
and the political party that rules the country
has not got the will, the determination,
required for the purpose of bringing about
industrial revolution and economic revo-
lution for the poor, of the 45°; of the people,.
who are living below the level of subsistence.

Sir, having said that, [ would like to
say that this process of budgeting will not
solve the problem. Sir, the Approach,
the jugglery of words, the mathematical
calculations, giving some crores here and
some crores there--all these will not solve
the problem. It is not the fiscal policy
of the Government which will solve the
problem. Nothing will help us in solving
the problem unless we understand the need
for a structural change, unless we under-
stand the structure in which we aie suffe-
ring and unless there is a structural change.
So, having said that, I would like to remind
this honourable House of the fact that
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41 years ago, a great man, who is no longer
with us, Pandit Jawaharlal Nehru, told
us in his “Whether India?’ something
which we should remember and [ would
like to quote from this and finish my speech :

“The whole basis and urge of the national
movement came from a desire for eco-
nomic betterment, to throw out the burdens
that crush the masses and to end the
exploitation of the Indian people. To
throw these -burdens which are actually
getting added to, it does not require a
powerful mind to realise that the fight
must not only continue, but grow more
and more intense. Leaders and indivi-
duals may come and go; they may get
tired and get slackened; they may compro-
mise and betray. But the exploited and
the suffering masses must carry on the
struggle under their drill-sergeant, hunger.”

Hunger is the drill sergeant of the country
which can lead to the desired goals of
social change. If the Ministers and those
who are preparing budgets do not sec the
real picture and make the economic policy
of the country properly, then the drill
sergeant of hunger will lead to economic
liberation.

SHRI N. G. GORAY :1 would like
to pick up the thread where my friend,
Shri Kali Mukherjee, has left it. He
very correctly said that it was the hunger
of the people and it was those people who
are living below the subsistence line who
must be taken care of by the Budget. Sir,
I am sorry to find that this Budget exactly
avoids doing that.

Sir, { bave many points to taik ‘about,
but there is little time at my disposal and,
therefore, | would only ash one or two
questions.

Sir on the floor of this House the Finance
Minister had told us a couple of months
back that serious steps were being made

to find out whether the commoditics
which were essential for the common
man could not be distributed at

fair price shops to those who needed them.
So far as this Budget is concerned, there
is no word about it. On the contrary,
you will find that commoduties like bedis, tea,
sugar—everything is being taxed. And
1 wonder if there is any commodity in
this country which is not taxed. Why
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is this happening ? [ thought Mr. Mukher-

jee will face this particular problem.
When he accused Shri Jayaprakash
Narayan of leading the people

who are reactionaries and all that, I would
like to ask him, if the main question is of
hunger, if the main question is of eradicating
poverty, if the main question is to go to the
help of those people who are living below
the subsistence line, then why is it that your
Government has not the courage {o do it?
It means that the support which your
Government derives is exactly from the
people whom you will like to characterize
as reactionaries. This is really the crux
of the matter Sir,...

SHRI KALI MUKHERJEE : Are the
Jana Sangh and Swatantra Parties. ..
(Interruptions)

SHRI N G. GORAY : Do you dis-
agree with me that this wheat lobby or
sugar lobby is reactionary ? ... ({mer-
ruptions) So 1t is the duty of people like
me and you to rescue the whole economic
structure from the grip of these people.
But that is exactly what has not happended.

Sir, 1 would describe this Budget as a
sort of timid budget, a twilight budget,
a budget without a face. It is just trying
to tinker with the problem here and there
in the hope, like Macabre, that something
may turn up.

What is the main thrust of this Budget?
Sir, many speakers have raised this point :
Where is the economy moving? Sir, so
far as I am concerned, I have no doubt
in my mind that very gradually the Govern-
ment’s policy is veering round to a type of
bourgeois economy. It is not an accident
that they are tryving to give as much help
as possible 1o capualists. If they want to
choose the right path, they should tell us
that they have had enough of this socialism
and we had enough of this ‘garibi hatao’.
Now, we have chosen this path, That
socialism and welfare will only percolate

from upward to the downward strata,
This is the thing. It is not a
transformution of social structure

which my friend, Mr. Mukherjee, wanted
to bring about. It is a very slow process
which mdy take place or may not take
place. Tlus is how the budget is looking
at the whole problem. Therefore, 1 said
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that this is a very timid budget. Till last
year, they were complacent. Today, they
have become timid. A breakthrough is not
being attempted at all. That is my general
criticism. I will be pardoned by my friend
if 1 say that this is not a budget which will
take this country on the path of social
transformation. It is not a budget of
democratic socialism. Tt is not even a
Fabian socialist budget. It is just a con-
ventional budget. However | agree with
the Finance Minister when he says that
the kingpin of India’s economy is agri-
culture. I agree with that because nearly
75% of our people depend on agriculture.
They live in villages. Once you accept
this basic fact, then we shall have to work
out a programme of encouraging agri-
culture so that we can get more and more
agricultural products and that is exactly
where the battle 1s going to be the thickest.
You must have listened in the House just
now that the Agricultural Price Commis-
sion has come in for very sharp criticism
at the hands of people on this side as well
as on that side. I do not know how many
of them have read the A.P..C.’s report on
wheat procurement. I Lave got the docu-
ment with me here. The APC has very
strongly emphasised this point that when
they recommend this price of Rs. 105/-
per quintal for wheat. they had have taken
all the factors into account. They have
taken into account thc increased prices of
fertilisers and other inputs. They have
come to the conclusion that this parti-
cular price of Rs. 105/- will leave a little
margin of profit to the farmer. Nor, do I
know how they have come to these figures.
I do not know how it can be disputed.
But 1 would like to suggest to this House
that as this is going to be a determining
factor in our entire strategy, this House
ought to discuss it threadbare. [ suggest
that there should be a full-dress dis-
cussion on this particular point as to what
should be the price of wheat so that the
farmer will feel encouraged to grow more
wheat and the consumer will get 1t at a
reasonable price. 1 would like to have
a debate on this particular point because
I am afiaid and I told that to Mr. Shmde
that the procurement of wheat has been
fixed at 5-5 million tonnes this year at
this rate of Rs. 105/- per quintal. If those
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who sit in Parliament and who represent

" the people are not satisfied with this, then

your procurement programme is going
to be completely sabotaged not only by
us but by the Congress people also. This
is what I told Mr, Shinde. It will be a
total failure. If it is admitted that this
particular procurement target cannot be
reached, then the entire super-structure of
your budget collapses because 1t is based
on the basic fact that this price will be
accepted by the State Chief Ministers, it
will be accepted by the farmers, it will be
possible to have 5-5 million tonnes of pro-
curement and then it could be put through
the pipeline so that the common man
gets wheat at a reasonable price.
This basic fact is being challenged. And
if this basic fact is challenged by the Chief
Ministers, by the representatives of people
who sit 1n the Lok Sabha and the Rajya
Sabha, what happens to the procurement?
Therefore, Sir, I would like to emphasise
this point that we must be very clear whether
this price is going to be remunerative, if
this price is going to gihe us all the pro-
curement that we are aiming at and whether
it will be possible for us (o encourage the
farmer to go 1n for mbre wheat production
next year.

Sir, so far as the A.P.C. is concerned.
it has not only dealt with the prices but
it has also said that the fertilizer prices
have gonme up. And they know it. It
has also said that there are irrigation faci-
lities which ought to be augmented. Now,
firstly what about fertilizer? About ferti-
lizer, they have said that we must increase
fertilizer production in our country. Sir
you will be surprised that only 50 per cent
of the capacity is being used. They have
pointed out that because the fertilizer has
become costly when we import it, the pro-
duction must go up. But what steps are
you suggesting to increase the indigenous
output ? That is number one. Secondly,
my figures tell me that so far as the electri-
city that is consumed by the farmers is
concerned, 1t is about 6,000 mill on KWs.
And so far as the diesel consum.d by the
farmers is concerned, that is about 600
million litres, which is about 15 per cent
of the total consumption in this country.
Therefore, Sir, will it not be possible for
us to earmark this 15 per cent and see



113 The Appropriation
to it that whatever happens to the
cities, whatever happens to the lighting
of the streets and to the big marriage
processions and all that, 15 per
cent of our total electricity and 15 per
cent of the oil that we consume will be
earmarked for agriculture. Can it not be
done? It can be done. I do not know whaat
has happzned to this Government. why is it
that they lost all courage? When the Arabs
put up their prices, Mr. Borooah came here
and said that we must now consume less
and less of o1l and preserve all the oil that is
necessary for the primary production.
What has happended to that? I do not
know whether some effective cut has been
effected or not, or whether we have re-
conciled ourselves to this and price rise
we are merrily going on spending oil on

our cars and other things. Therefore,
Sir, this needs to be done.
Now, 8ir, about irrigation. And my

friend from Punjab told us about the pro-
duction there. Sir, in this House, I have
cried hoarse that this river water disputes
must be solved; we just cannot afford to
continue them. It does not matter if some
justice is done to Gujarat or some injustice
is done to Madhya Pradesh. But they
must be solved because production of
foodgrains is the primary thing, 1t is the
foundation, and it is something basic to
our economy. [f that 1s so, the question
is : Are we really behaving as if our future
depended on the irrigation problems or,
are we allowing them to go on merrily
with disputes and counter-disputes, with
points and counter-points and legal argu-
ments? I would like to ask him : What
is he going to do? What is he going to
do with the smaller projects, leave alone
the big projects? About the small pro-
jects, you must set up a target and see to
it that 1t 1s achieved. Let the other things
remain where they are. But these things
the primary things, the core of the pro-
ject, should be completed.

Secondly, 1 would like to ask the Finance
Minister whether he has got the machinery
that is necessary to implement these plans.
You are saying that energy will
receive the first priority. You
are saying that irrigation will re-
ceive the first priority, you are saying
+hat seeds will be supplied to the farmers;
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but where is the machinery ? It will mean
that the total strength of the people will
haveto be mobilised from village to village.
I would appeal to the Government that
this is one programme on which all the
parties can be persuaded to agree. Don’t
have any untouchability so far as parties
are concerned, you appeal to all the par-
ties. Say that this is the programme, this
is what we want to do about the fair-price
shops, this is what we want to do about
the distribution of seeds, this is what we
want 1o do about energy, about fertilizers,
and if once for a change, you decide that
everything will not be in the hands of the,
Congress orgamsation, then, 1 suppose,
a good deal can be achieved because
everybody has realised that these are the
basic factors and unless these basic factors
are dealt with, no progress, so far as the
economy is concerned, w'll be possible
This is how it is.

Now, Sir, having said whatever T wanted
to say about the general approach, I
would like to point out one or two other
things. Take my own State, The new
Chief Minister has very flamboyantly
1 should say rather, audaciously, said that
he is going to increase food production
in the State by a million tonnes in the next
year. | do not know how he is going to do
it.  Sir, the actual fact is that in spite of the
boasting of the former Chief Minister,
actually the food production in Maharash-
tra has either becn stagnant or it has dec-
reased. That is a fact. You must try to
inquire why this thing is happening. It
is because irrigation projects are not being
implemented. The other thing is that
whatever irrigation potential is there it is
used on money crops or cash crops like
sugarcane, and other things like the cereals
and pulses are being neglected. You may
have to evolve a strategy by which you will
make it compulsory for those using your
irrigation  potential to raise food crops.
Unless you do it, what will happen is tha
perhaps you will have more tobacco, you
may have more cotton and more sugar-
cane but we shall not have cereals and for
cereals we shall again have to go to America
and a very curious situation will develop
in that every day we shall be cursing
Amercia and every day we shall be goin g
to America and asking for oodgrains,
This 1s the anomaly that is being created.
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The next point that I would like to say is
that if you really want to develop the back-
ward areas, then you will have to sec that
such costly schemes like underground rail-
ways for Bombay are shelved and the Wes-
tern Railway scheme is taken up. This
Konken region, Sir, has big potentiahties
but it is being neglected. Iam not saying
this because I come from that area.

Sir, just now my friend from Kerala
referred to the trawlers. Sir, the whole
story of the trawlers is that we have made
all the schemes but for the last two years
no trawlers have been bought because
they are not available, because you have
put a condition that anybody who brings
or imports one tcawler will have to give
an order for an indigenous trawler and
the difficulty is that a trawler which is im-
ported costs Rs. 30 lakhs and here, the
Garden Reach Workshop, the Visakha-
patnam Docks and the Mazagon Docks
say that it will cost Rs. 45 lakhs, Rs. 30
lakhs plus Rs. 45 lakhs, makes Rs. 75
lakhs and no bank is ready to give you
credit. A small man will never get that
much of credit and only these people like

the tobacco companies and the Union
Carbide will get credits. So, sce the
anomaly that you are creating. On the

one hand you are talking of the small-man
and on the other hand you are chalking out
polictes which are sure to help the big-
man, that is the contradiction. Unless you
evolve certain rational methods, you will
always find that whatever your plans,
whatever your objectives, whatever your
slogans, actualls  the economy will be
helping this discrepancy between the small-
man and the big-man and the big-man will
rule. So, 1would say to the Minister of
State for Finance that he should look
deeply into these things and if Mr. Sub-
ramaniam’s hope is based only on this
foundation of agnculture and energy,
then you will have to take very drastic steps
to see that agriculture gives us all the food
that we require and the agpiculturist gets
all the help that he requires.

Sir, after all agriculture does not mean
only agriculture in irrigated tracts. Seventy
five per cent of India’s agricultural
population lives in areas which are rain-
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fed. Have you taken them into account ?
If you raise the production there by even
five kilos per acre, your food problem will
be solved. But nobody looks at them.

People talk of Green Revolution. Sir,
whart 1s this Green Revolution ? 1 have all
respect for my peasant friends in Haryana
and Punjab but let them not forget the
fact that eighty per cent or seventy-five
per cent of their land is irrigated. 1n Maha-
rashira, my State, only eight pcr cent of the
land is irrigaed.

SHRI N. R. CHOUDHURY : In our
State. ..

SHRI N. G. GORAY : You give us 25
per cent and we are ready to take a Challenge
that we shall produce as much as you do,
not that we shall produce more than you
do. (Time-bell rings.)

AN HON. MENMBER : Sugarcane ?

SHRI N. G. GORAY : We shall grow
sugarcane. After  all you also require
sugarcane., We shall grow sugarcane. Or
you say that whoever gets irrigation  will
not be allowed to grow sugarcane and that
he will have to grow cereals only.

SHRI D. D. PURI : Why not give a
remunerative price for cereals ?

* SHRIN. G. GORAY : Sure, I am with
you. But what is the use of....

THE VICE-CHAIRMAN (SHRI
V. B. RAJU) : What is the use of asking
him ?

SHRI N. G. GORAY : Sir, he is trying
to win me over to that lobby. What Tam
saying is that [ am not against giving re-
munerative prices, but what is the remunera-
tive price ? Let us sit down together and
let us ask the APC. After all they are not
antifarmer, they are not the stooges of the
capitalists or anything like that. They are
people who have to make a study and try to
fnd out what is remunerative, taking into-
account allthe factors and then come to a
conclusion. Therefore, Sir, this popular
practice of condemning bureaucrats and
condemning scholars is not to my liking.
Let us sit together with them, try to find
out what the truth, is, and if you come to the
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conclusion that the farmer must get Rs.
120 per quintal, I am nota man to grudge
it. But let us come to some facts, some
conclusions after  due delibeiation.
(Time-bell vings) This is my plea. Thank
you.

SHRi HAMID ALI SCHAMNAD
(Kerala) : Vice-Chairman, Sir, Mr. Goray
has concluded his speech pleading for help
to backward regions and undeveloped
States so that those regions and States also
might come to the level of States like Pun-
jab and Haryana. Sir, that was the policy
of the Government also but what is the
result ? Is the Government really allot-
ting finances to the backward regions and
States so that they too could come up to the
level of other developed States ?

As far as Kerala is concerned, Sir, we
have gt the grievance that even the letters
that are addressed to the Government of
India are not being replied to promptly
by the different heads of departments here.
That is our grievance. No proper money
is being allowed to the States.

My friend here called Mr. Subrama-
niam an anti-Kerala man. But I do not
call him an anti-Kerala man; Definitely

not. Even my friends {rom Tamil Nadu

.do not call him pro-Tamil Nadu or other-

As such, itis wuncharitable to
call Mr. Subramaniam an anti-Keralite.
Definitely not, Sir. Neither is he anti-
Kerala nor pro-Tamil Nadu. He is a man
by himself, Sir, It is not fair to call him
like that. That is very bad. As the
Finance  Minister who is in charge of
finances, he is a responsible Minister.

wise.

SHRI VISWANATHA MENON:

Let him discipline in his tongue,

SHRI HAMID ALl SCHAMNAD
That is nevessary especially for politicians,
And he should go along with popular views,
He should mend his ways. That is ne-
cessary. But definitely I would call him
a friend of Kerala and definitely he will
help us and I am sure he will have a soft
corner for the people of Kerala and to
people of other States also. Tourism is
one of the main projects where the Kerala
Government could earn foreign exchange.
Today Kerala Government 1s earnung
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iorcign exchange  to the tune of nearly 13
to 14 per cent. For the whole of India
this is the percentage but what is the return
that Kerala gets. considering its population
ratio ? For the intellectual people, high
percentage of educated people, unemployed
people to solve these probtems what is the
percentage of heip the Government of India
is giving to the State to come to the level of
other States ? It is nothing. Coming to
tourism, the second stage of expansion
of Aranyanivas Hotel, Thekkady was
taken up by the State Government on the
presumption that the Government of India
will share 50 per cent of the entire cost of
construction, The Director-Generat  of
Tourism, Government of India, was
addressed in  Government letter dated
90-3-1970 for their revised sanction for
additional financial  assistance. Further
in Government latter dated
21-9-1972  the Director (Programme)
Department of Tourism, Government of
India, was addressed to arrange to obtain
the sanction of the Government of India
for 50 per cent of the actual expenditure
incurred on the scheme. But no final reply
has been received so far. The latest
letter was on 21-9-1972 but there is no reply
to this letter., So, Mr. Subramaniam
need not be blamed. The entire Finance
Ministry was like that. So, what 1 say,
Sir, special attention should be paid to the
State like Kerala where we are being neg-
lected for the last 26 to 27 years, since

[ndependence.

The other point is with regard to a soda
ash project. The Kerala State Industrial
Development  Corporation holds a letter
of intent for starting a soda ash project.
The original cost of the project is estimated
at Rs. 13 -50 crores and of this Rs. 117 takhs
will be invested by the Kerala State In-
dustrial Development Corporation, This
will be one of the spill-over projects in the
Fifth Five Year Plan. Here also the
Government is mum as far as the Govern-
ment of India is concerned.

Now I com. to the formation of a sub-
sidiary company under the Plantation Cor-
poration of Kerala Limited for cultivation
of oil palm. The State Government has
proposed the formation of a subsidiary com-
pany uader the Plantation Corporation
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of Kerala Limited for the cultivation of
oil palm in an area of 2000 hectares in
Anchal Range. There was a big corres-
pondence and ultimately it was followed by
a D.O. letter dated 13-1-1975 from the
Secretary, Agriculture, to the Agriculture
Commissioner, Government of India, and
another D. O. dated 20-1-1975 from the
Minister (A & L) to Shri A. P. Shinde,
Minister of State for Agriculture. This
matter may, therefore, be pursued by the
Government of India.

Fishing is one of the important industries
and sea food really forms one of the sup-
plam:ni.ry foods for the poor people of
Kerala. During the Fifth Five Year Plan
a scheme of development of infrastructure
in coastal fishing has bzen included as a
centrally sponsored scheme under the
Ministry of Agriculture (Fisherie ). A
provision of Rs, 9 crores had b:zen pro-
posed by the Working Group of the Fifth
Five Year Plan on fisheries - der this head
for the country. Even thc.cn the Govern-
ment of India  have been reminded no
amount has been released so far by the
Government of India to this State on this
account. Sir, this is the position.

Then, the Cochin University has sub-
mitted to the Ministry of Education,
Government of India, proposals for in-
troducing certain  courses in Applied
Sciences and Technology in the University
during the Fifth Plan period and to seek
technical assistance for the purpose from
the German Democratic Republic.
Final approval of the Government of India
to the proposals of the University is being
awaited.

So many proposals are being sent to the
Government of India. So many letters
have been written by the Chief Minister,
Mr. Achuta Menon, and the Industries
Minister, Mr. T. V. Thomas, to the con-
cerned Ministers here in the Government of
India but some of them have not even been
replied to.

That is the state of affairs there. How
can we expect Kerala to develop and come
up to the level of other States 2 [ would
appeal to the Finance Minister at least to be
generous, 1 should not even say
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generosity, but equity and good justice
would require that the Kerala people
should also be treated well and the starv-
ing millions of people of Kerala should be
alleviated from their present position,

Another important matter to which 1
should like to draw the attention of the
Government of India and also this House
is with regard to the  Emergency,
the Emergency being enforced today and
MISA being used miserably, notoriously
and badly. T can understand if real
smugglers, real hoarders whose presence
in the country is detrimental to the progress
of the nation, those who are encouraging
smuggling, hoarding, blackmarketing and
all that, are put behind the bars. They
should be given the maximum punishment,
I am not at all against it. But you will find
many instances that are before us of many
innocent people being punished and kept
behind the bars., There is a feeling in my
State, in Kerala, that MISA is being used
against a particular community alone—
that feeling is there today in the minds of
the people, specially my commanity,
Muslim community, that this law is used
against this community and they are put
behind the bars,

THE VICE-CHAIRMAN (SHR{ V. B.
RAJU) : 1think your Party is runningthe
Government there.

SHR1 HAMID AL1 SCHAMNAD
But under the direction of the Government
of India, Anyhow, Sir, 1 will come to it.
If my allegation is false, it is for the Govern-
ment of India to bring out facts and figures
—s0 and so was arrested, these are the
cases against them, they could justify;
1 have no objection. Otherwise, my alle-
gation, will be there, people will misunder-
stand. One incident I may quote. This
incident has been quoted by Mohd. Koya
in Lok Sabha also. Iam quoting in this
House. Last month many of the smugglers
were arrested and there was one man Mahin
arrested and put behind the bars. He
wanted to come out on parole on the
wedding of his daughter. He applied and
there were verifications as to who was the
bridegroom, whether the marriage was a
fact. The police certified that the marriage
was going to take place. So he was re-
leased on parole for 7 days to attend the
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marriage of his daughter. He would be
sen-in-law, Mohd. Kunhi, a boy of 20-
22 years—he is a comtractor—went to the
jail and executed a bond for Rs. 5,000 to
get  his would-be father-in-law and also
his uncle out. He himself went to the
Central Jail and got him released and
brought him to the house. He is a con-
tractor who had taken a contract near the
Neleshwar police station and the bill was
not complete. The marriage was attended
by many, even by some officials. The
funny part of it is that on the second night
of the marriage, when this poor boy of
22 was sleeping with his wife—newly-
wedded wife—the police came and knocked
the door of the house. At 2 A. M. the
inspector comes and gives warrant of
arrest to the bridegroom, Mohd. Kunhi.
I do not know how much he was surprised.
Others were also surprised, and the village
was taken aback, because he was not at all
absconding. The same man who had gone
to the jail and had executed a bond four
days ago and got the other man released.
And he was a contractor of the police
station, Neleshwar police station.

He  was the contractor. Everybody
knew him and [ am told the Police Sub
Inspector went to his house and it was so
manipulated by the officials under some
vengeance and arrest warrant was issued and
he was arrested and taken to the Central
jail. 1Is it not harassment ? The Govern-
ment must have some human considera~
tions in doing such things. If they wanted
to arrest this man, they need not have
released  the other man. Why should
they release that man who was in jail ?
He was released so that he could attend
his daughter’s marriage with  that con-
tractor of the police station. So this is the
state of affairs that is going on. Then
what happend was, Sir, after our rep-
resentation he was released on parole for
seven days. He never wanted: but the
Department itself felt sympathy for this
poor boy who got himself married and on
the second day when he was sleeping with
his wife, he was arrested. This is not a
story; this is what actually happened.
What would be the feeling of the mother
of that girl ? What would be the feeling
of the poor girl of 16 or 17 ? These are
human feelings and  there should be a
human way of doing things, eparating of
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husband and wife. So, anyhow, Sir, I
am not going further into the details. I
want the Government to examine this fact.
This is only one instance that I have cited
and some of the local papers have given
reasons for this. ...

THE VICE-CHAIRMAN (SHR! V. B.
RAJU) : You can go lo another point.

SHRI JAGAN NATH BHARDWAIJ
(Himachal Pradesh) : 1 feel pity for him.

SHRI HAMID ALI SCHAMNAD :
Local papers have said that he was arrested
in a case in 1971 or 1972. Anyhow, if
MISA, is to be used in such a way, what
would be the fate especially when a man is
to be arrested when he cannot even appear
before the court of law ? The authorities
executing and implementing the law should
be not only, careful but overcareful in these
matters, (Zime bell rings). Do you
want me to conclude, Sir ?

THE VICE-CHAIRMAN (SHR! V.B.
RAJU): Please.

SHRI HAMID ALI SCHAMNAD
Then I will have to conclude. I hope the
Government  will consider how MISA
should be used and in what way it is being
used and if these allegations are false,
if the allegations that this MISA 15 being
used against Muslims now, are false, iet
the Government clarify it. Let them give
facts and figures to the people. Let them
justify it. When we go to our people,
they tell us : you come from Parliament;
Did you not represent the people ? Do
you not see people being put behind the
bars ? At the same time, Sir, the smugglers
are not arrested. Smuggling is going on.
you must haveread in the papers from
Mangalore and Karnataka, about the
watches worth Rs. 30 lakhs being seized. But
nobody was arrested. Only they seize
the articles. These things are going on
in Bombay alse and some innocent people
are put behind the bars. Actual smugglers
like Haji Mastans are even now there in
Bombay and in different parts of the coun-
try but they are not arrested. They are
cartying on their business and at the same
time, innocent people are arrested. This
may be examined by the Government,
Thank you.



